
Crl.M.P. No. 124 of 2020
 IN

Cr.No. 69  of 2020

Dt: 21.04.2020:-

This petition is filed under section

437  of  Cr.P.C.  by  the  counsel  for

Petitioners/Accused  No.1  to  3  praying

this  Hon’ble  Court  to  grant  bail  to

Petitioners/Accused No.1 to 3.

Notice  given  to  Learned  APP,

who filed the detailed counter.

Heard and perused the record.

The  counsel  for

Petitioner/Accused No.1 to A3 submitted

that there is no ingredients of sections

295-A and  153-a  of  IPC  is  attracted,

they were falsely implicated, the police

have not followed the the provisions of

sections 41 of Cr.P.C  and not followed

the  guideline  of  Supreme  Court  and

praying this Hon’ble court to grant bail to

the petitioners.

The  learned  APP  filed  detailed

counter  and  further  stated  that  if  the

accused are enlarged on bail they may

threaten the LW.1 and other witnesses

who  are  living  in  same  locality,  they

might have chances to disturb the peace

and  tranquility,  promote  the  enmity

between  both  parties.  Hence,  praying

this  Hon’ble  Court  to  dismiss  the  bail

application.

On  perusal  of  the  record,  the

concerned  police  have  conducted

confession and seizure of case property

moreover  the  concerned  police  has

failed  to  give  the  opportunity  to  give

reply to the notice under section 41-A of

Cr.P.C. As per the record statements of

witnesses regarded and A1 to A3 are in

judicial custody for the last 4 days. 

This  Court  is  considering  the

submissions  of  the  counsel  for

partitioner as well as as per the record it

shows  that  investigation  is  completed.

Hence, this Court is inclined to grant bail

to the petitioners/Accused No.1 to 3 with

following conditions.  

In  the  result,  the  petition  is

allowed by granting bail to the A1 to

A3  on  a  condition  to  furnish  the

sureties  of  Rs.  15,000/-  with  two

sureties  like  some  each  to  the

satisfaction of this Court. 

Petitioners/A1  to  A3  are

directed not to disturb the and not to

raise  any  communal  rivalry  in  that

locality as well as petitioners/ A1 to

A3  are  directed  to  give  an

undertaking that  they will  not  come

out  of  the  house  till  completion  of

lock-down period and commit not to

raise any law and order problem.

Further  the  petitioners/A1  to

A3 are directed to appear before SHO

PS.Kondapur, on every Tuesday from

10.00 Am to 12.00 noon till 12 weeks

after completion of lock-down period.

Addl. JFCM


